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Ld .counsel for the respondent submits that

next available quarter be given to the ^plicant on

priority basis. Ld .counsel for the applicant, after

discussion with his client, aeree-d to the sugges-tion

made by the Id .counsel for the respondents and he is

inclined to withdraw this 0-A-

Accordingly OA is dismissed as withdrawn.

(B ,S,

•ii


